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2 OA 940/2018

ORAL ORDER
Pronounced by Hon'ble Mr.R.Ramanujam, Member(A)
The applicant has filed this OA seeking the following relief:-
“To call for the record of the impugned proceeding No.
104/Gen/15/E1 dated 24.11.2017 passed by the third respondent and
set aside the same as null and void and in violation of basic principles
of natural justice.”
2. When the matter is taken up today, learned counsel for the applicant submits
that the applicant wished to withdraw the OA. He has made an endorsement to

this effect in the records.

3. Permission is granted to withdraw the OA. OA is dismissed as withdrawn.

(R.Ramanujam)
Member(A)

14.08.2018
AS



